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understand that the law there stipulates that retirement benefits would
accrue only after completing forty quarters of employment in the USA. Most
Indians hardly stay that long and, therefore, end up contributing that money
to the U.S. Treasury, which comes to over one billion dollars annually as |
am informed. Incidentally, American professionals in India have no such
problems, as they are eligible to withdraw their terminal benefits whenever
they change their jobs or leave the country.

‘The" U.S.A. has already signed totalisation pacts with as many as
twenty countries permitting repatriation of social security savings, but
regrettably, no such pact exists with India up till now.

May |, therefore, urge upon the Government of India to take up the
issue with the concerned authorities of the USA and extend reciprocal
benefits to the indian professionals and employees working there. This
would certainly benefit a large number of Indians earning their bread in
U.S.A.

Concern over Naxalite menace in some parts of Uttar Pradesh
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Need for providing telephone facility at Machil in Kupwara district of Jammu
and Kashmir

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy
Chairman, Sir, we must feel rightly proud of our advancement in the field of
telecommunications and information technology. But, then, the *Ministry
concerned must feel duty bound to ensure proper communication facilities in
what are called 'backward areas'. Recently, | visited Machil in Kupwara
District of Kashmir, and, to my horror, | found Machil, with a population of
10,000 people, without telephone facility. Machil remains. cut-off for.seven
months from Kashmir valiey and the plight of the people in the absence of
any telecommunication link can be imagined. it is a tragedy that a small
telephone exchange at Machil has not been provided all these years.

-

The Department of Telecommunications has not taken any notice of
the fact that even the Army in that area is interested that telephone facility
must be provided to the people of Machil. | was pleasantly surprised when
a senior Army officer in Machil suggested that the telephone wiring could be
provided through the poles and circuits that belong to the Army to make
available this most important facility to the civilian population.

I strongly urge the Ministry of Telecommunications to visit Machil
and ensure telephone facility there. The Chief General Mdnager of the circle
should visit the area immediately, and, initiate measures to ensure the
facility.

Demand to include the entire State of Andhra Pradesh in the National Food-
for-Work Programme

SHRIMATI VANGA GEETHA (Andhra Pradesh):' Sir, my Special
Mention is with regard to the request to include the entire State of Andhra
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